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Bill Summary 
The Border Security Force (Amendment) Bill, 2011
 The Border Security Force Amendment Bill, 2011, was 
introduced in the Rajya Sabha on August 18, 2011 by Shri 
Jitendra Singh, Minister of State for Home Affairs.  The 
Bill was referred to the Standing Committee on Home 
Affairs on August 19, 2011.  The Standing Committee is 
expected to submit its report by September 30, 2011.  

 The Bill seeks to amend the Border Security Force Act, 
1968.   

 The Principal Act provides for establishment of an armed 
force of the Union called the Border Security Force (BSF) 
for ensuring the security of the borders of India.  The Bill 
proposes to extend the area of operation of the BSF to 
include such parts of the territory of India as are notified 
by the central government.  This could include any place 
within the territory of India 

 The Bill makes amendments in the long title as well as 
several sections in order to reflect this expansion of the 
role of BSF.   
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